
BEFCHE THE CENTRAL ADMINiSTRATIVE TRIBUNAL 

Review Petitin No.7/1995 

R.Subramanyami& another. 	 ... 1pplicants. 

V/s. 

Union of India & Ors. 	 ... Respondents. 

Coram: Hon' blé Shri Justice M.S.Deshpande, 
Vice-Chairman. 

&DER Q\  REV IEW PET iT ION BY C IRC ULAT ION ; 

Ier Shri M.SDe.shpande, ViceChairman iJt.13.1.1995 

By this Review k-'etition the applicants 

seek the review of the order dt. 29.11.1994. The 

learned counsl for the Respondents was heard before 

passing the orderànd most of the points which have 

been mentioned in the Review 1-pplication were not 

evenreferredto during the course of argunents 

re is no question of there being any error 

.pe%on tie face of the record. The thrust of 

te evJ ap2lcat1on appears to be that the order 
-- 	)4/i 

the Tribunal earlier was an erroneous 

order and if that is the apprehension, review 

application is not the remedy for getting the findings 

cofrected. sjth regard to the withholding of 

gratuity, th matter is no longer res-integra 

in view of the Full Bench decisio/'of the Tribunal 

in tazi 	hand V/s. Union ofIna & Ors. 

	

2. 	The Reviev. ipplication is therefore 

dismisseo. 	
est,ctch 1  nn.2 

Copy to- 

Ir. R. .ubramanyam & Anr., 	e41 	fr,q1 
'Tibunaj 

C/O. Nr c, j,N. Pi1lai,rdv. 	
C C] 

	

2. 	The Union of India & Ors., 
througn lir. $,C. Dhcan,dv. 

S 	

/- 


